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THE MINISTER OF LABOUR
(SHRT RACHUNATHA REDDY):
Tils~@lodne- i’ aware that the Reiya
Subha Heve dlréady pasted the Bonded
Labour System (Abolition) Bill, 1978.

The system of bondeq labour is the
most anomalotrs remnent of feudalism
stil] vitiating our society. It ig a
moral duty of the nation to abolish
the system. Freedom can never en-
dure with enclaves of bondage; =&
civilization with an army of exiles
never lasts,

By emphasising in the 20-point pro-
gramme the necessity of the immedi-
ate dbolition of bonded labour, the
Prime Minister voiced the aspirations
of the mute and toiling minority of
our compatriots that had been con-
demned to live as exiles from our
civilization,

‘The mechanicg of the system is well-
known. A poor peasant or an agri-
cultural worker takes a small loan;
hig dues accumulate very fast under
exorbitantly high rates of interest;
soon he finds it impossible to extin-
guish his debts; he disposes of his
property but still continues to be in
the red; he then begins to work for
the creditor at absurdly low wages
end hopeg to repay the debt by the
fruits of his labour; but the cruel logic
of usury defeats him. His children
ang grand-children also begin to work
for nominal wages to liquidate the
debt. Generations after cenerations
become virtual slaves to the creditor.
The entire future of the family be-
comes mortgaged to @ small loan
taken in the remote past; the debt
becomes the destiny.

That is how this system based on
usury and feudal exploitation perpetu.
ates unetual exchange for ages, The
bonded labour hag no accesg to any
commodity or capital market; he
ceases to be a free economic agent; he
ig reduceg- to an appemdage of feudal

-

(ARt Bin 15
®ri; he

property, bt . e
him; he W:;H gitfé‘n 8! w
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fore, not'émly dispossesses the labomier
but alse divésts him' of his human
essence. The Prime Mivilster has
rightly said that it is a barbarious
system.

No clvilisation can endure hailf-
free, half-bonded. Freedom that co~
exists with servitude is illusory, So,
the Prime Minister decided that the
system must end.

This House is aware that feudsl
relations of production coupled with
the mercantilism fostered by colonial-
ism, gave rise to this mode of axploi-
tation in different partg of the coun-
try. The colonisers were interested
in impeding the development of indi~-
genous market-forces in the country.
They, therefore, aided and abeted the
perpetuation of pro-feudal economic
structures in this country of which
the system of bondeg labour is one of
the glaring examples.

I may take this opportunity to
bring to the notice of the House some
examples of the system existing in
different parts of the country. The
practice of bonded labour was found
to be prevalent in the scheduled areas
of Srikekulam, Visakhapatnam, West
Godavari and Fast Godavari in 1965-
66. The report of the Commissioner
for Scheduled Castes and Scheduled
Tribes, 1971-72 and 1972-73, says:

“It is suggested that a detailed
study on the subject may be carried
out by the State Tribal Research
Institute ag it is difficult to believe
that the economic condition of bond~
ed labourers hag improved to such
an extent that during a period of
eight years, this practice has com-
pletely disappeared.”

The system is prevalent in some areas
of Biher. The report of the Com-~
missioner for Scheduleg Castes and
Scheduled Tribes gives the names of
the villeges in which this gystem Is
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prevalent in the State of Bihar. The
report also indicateg the socio-econo-
mic factors that help the perpetua-
tion of this mode of exploitation, The
system of labour called Hali that
exXisted in Gujarat is a type of bonded
labour. According to the latest com-
munication received from the Gujarat
Government, the practice of bonded
labour is not prevalent In the State at
present. The Commissioner for Sche-
duled Castes and Scheduled Tribes,
however, states that more schemes are
necessary for the economic rehebilita.
tion of Helpatis. In Karnataka, the
jeetha system that existed in Dharwar
District comes under the purview of
the system of bonded labour. In
Kerula, the practice existeq in the
North Wynad and South Wynad and
in Malapuram District. The State
Government have abolished the rystem
by promulgating a Bill. But we have
a feeling that the economic rehabili-
tation of the bonded labourerg may
take more time. The report of the
Commissioner for Scheduleq Castes
and Scheduled Tribes also indicated
that, in Madhya Pradesh, the system
existed in the districts of Ratlam,
Morena, Jhabua and Mandsur. The
Gothis system in Orissa amounts to
bondeq labour. It ig reported that,
in some backward areas of Rajasthan,
particularly in the Bhimbarpur Dist-
rict, the Sagmi system was prevalent.
In Tamil Nadu, the State Government
stated that the system of bonded
lsbour was not prevalent. But the
Charity Ryots of Gudalur Taluk em-
ploy the hill tribals belonging to Pani-
vas and Kattunyakans ag labourers to
work in their paddy flelds. Those who
are employed for paddy cultivation
are fed and clothed by them in addi-
tion to wageg given in kind. The
tribals who are employed for rultive-
tion are at liberty to go anywhere
else if they are not pleased with their
masters. Whether really the nersons
who have made some contract can go
and work with cther landlords so
emnsily is doubttul, but without having
eny detailed survey, nothing can be
concluded. Some surveys have shown
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that the system existy in gome areas
of Uttar Pradesh glso,

8ir, it js not necessary to give moare
detaily to the House. Thiy House has
already stood for the dignity of humean
labour and for economic ang moral
freedom. I am confidlent that hon,
Members wil] agree with me it I gay
that the abolition of -bondeg labour is
a political end moral duty that we
cannot palter with,

The President promulgateq an Ordi-
nance on October 24, 1975, abolishing
the system. It has been laid down
in the Ordinance that all debts ncur-
red by bonded labourers shall be
deemed to have been liquidated. Any
act that can, in any way, pernetuate
this system or stand in the way of
the abolition of this gystem hag been
made a punishable offence under the
Ordinance. The Ordinance also pro-
vides that there shall be vigi'ance
committees at the District and sub-
divisiona} levelg consisting of officials
dealing with developmental projects
and non-officialg concerned with rural
development. The vigilance commit-
tees will advice the Government
machinery and will evolve suitable
methods of canalising credit ang other
production—inputs to the bonded
labourer. Officers of the State Cov-
ernments can be vested, under the
Ordinance, with adeguate powers in
respect of inquiry, cognizance, prose-
cution and trial. State Governments
have ulready been told that the eradi-
cation of bonded labour cannot consist
in legislation only; it is a complex
administrative problem the solution of
which will require the concerted eiforts
of the developmental machinery of the
Government, nationalised banks, rural
banks and socia] workers working m
the agrarian sector. State Govern-
ments have been requested to utilise
the Plan schemey for the rehabilita-
tion of freed bonded labourers We
cannot be tardy in bringing back to
the mainstream of national life these
creatures that once were men and that
is not u very easy job. We have to
tranaform not only the economic ritu~
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ation of the freeg bondeq labourer
but also his ethos. Yearg of servilily
generates not only professiona] ineffi-
ciency but also psychological inciiia.
The bonded labour got uged only to
poverty but also to domination. Our
task ig to extricate him from his eco-
nomic squalor and moral pailor—to
restore him from thraldon to freedom.

Appropriate agencies are making
arrangements for the collection of
statistics on the earningg of freed
bonded labourers. The State Govera.
mentg have been asked to impart
necessary vocational training to these
labourers to enable them to pursue
independent professions, If land is
not available, these labourers may be
supplied with the inputg for Khadi
industries like bee-keeping, handicratt,
weaving or sericulture.

A feat of oratory is not necessary
to convince the Hon. Members <hat
thig Bill must be enacted immediately.
The country is experiencing a radical
transformation under the 20-Print
Programme announced by our beloved
Prime Minister. Thig programme is
not only a strategy for progress but
alsp a chupter of emancipation. The
abolition of vut-moded and iniquitous
economic structureg like the system of
bonded labour is a sine qua non for
the succegs of 20-Point Programme.
Exploitation is immoral angd immoral-
ity breeds decay. We shall increase
the durability of our civilization by
rehabilitating bonded labourers-—the
pooy victims of pre-history that never
lived like men.

With these words, I beg to move:

“That the Bill to provide for the
abolition of bonded labour system
with a view to preventing the eco-
nomic ang physical exploitation of

wesker gections of the people
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“That the Bil] to provide for the
abolition of bonded labour system
Wxth' a view to preventing the eco-
nomic ang physical exvloitation of
the weaker sections of the pevple
and for matters connecteg tharewith
or incidental thereto, ms passed by
Rajya Sabha, be taken into const~
deration.”

Shri Biren Dutta.

SHRI BIREN DUTTA (Tripu~a
West): Mr. Deputy-Speaker, Sir, this
is really surprising that the svstem of
bonded labour has been allowed to
perpetuate in thig country though it
was prohibited under the Constitution
adopted as early as 1950 If ths Gov-

ernment would have taken action
according to the provisions of the
Constitution against the money-

lenders who exploited the rural
labourers in a most jnhumane manner
there would have been np need for
such a Bill to be discussed here.

Then hon. Minister has stated that
the abolition of bonded labour has
been included as one of the items of
the 20-Point Programme enunciated
by the Prime Minister, but the GQov-
ernment has not the modesty to ex-
plain as to what prevented them so
far to take action against the money-
lenders and landlords. The power
was given to the Government under
the Constitution, but no action
wag taken by them. Now jt has been
made a matter of propaganda. While
we are discussing this Bill nere, the
landlords and money-lenders wre at
large and they are exploiting the
labourers. Since the policy of this
government is to encourage in the
village the landlords and the rich
people, they cannot abolish the bond-
ed labour system. It will continue
even if this'Bill is adopted. The
Scheduled Castes Commissioner has
ulready submitted 20 reports to gov-
ernment wherein it is clearly stated
that this system very much persists.
What has prevented thig government
from taking action against those per-
sons whose names were included in
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the report of the Commissioner? The
Labour Minister himself presided over
a Seminar organised by the Nativnal
Iabour Institute In that report also
1 find the existence of this evil system
in U.P., Rajasthan, Bihar and other
States. ...

AN HON. MEMBER: Andhra Pra-
desh also.

SHRI BIREN DUTTA: We have no
information whether any action has
been taken against the persons whose
hames, addresses, etc. have been given
in the report itself. Even atter the
promulgation of the Ordinance and
even when we are discussing this Bill.
it is really surprising that in some
areas just affer the declaration of the
ordinance, when some peasants orga-
nization tried to organize against the
money-lenders. at once ihe govern-
ment came with a heavy hand and
many have been put into the prison
as MISA detenus Ig it the way 1o
abolish the bonded labour system?

The bonded labour system is very
old in India which is there over cen-
turies. It is inherent in the village
frame-work itself and unless you
change it, you cannot wabolish the
bondeq labour gystem. 1f you ron-
tinue your support to the landlords
and the rich peaple, thig system will
persist. The first and foremost ques-
tion is: whether this Government
really intends to gbolish this system
Unemployment in the village areag is
so high; about 4 erores of unemployed
are reported in the Press and it is
growing more angd more and where
will these unemployed go if you a%o-
lish this bonded labour system? They
will go to the same money-lender
and the usurer becauge that way they
¢an have at least one . full meal a
day, it not two. The number of un-
employed is quife large in the rural
arens and this will be higgest hinder-
ance to implement gny measure on
abolition of the honded labour system.
By thig Act, you cannot even fduch
th’ fringe of the problem. .So long
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as you do not give lagd to the land-
lesg ang cheap credit, theg-hare bound
to go to the usurers. ‘The Minister
himself has said that now the Gov-
ernment will try. It land is available,
he will not get the land. Then where
will they go? How will they live?
So, it is meaninglets to pass the Bill
without guaranteeing them land and
assistance. The most dificult problem
i that the memberg of the Congress
party are the landlords and or they
form the vote catching machinery of
the Congress Party. That is why this
thing is still persisting. Even it you
pasg this Bill this practice will con-
tinue. .

A serious draw back of the present
situation is that the bonded labourers
are un.orgamsed and, therefore, they
cannot assert their right If any
attempt on the part of the agnicultural
workers organisations 1s made to help
the bonded labourers to free them-
selves at once, it 18 <een that the
goondas, landlords, userers and money
lenders throw the poor wvillagers ‘tho
help the labourers in difficulty

May I know from the honourable
Minister whether there 15 any wriiten
document?

You have said, goneration after
generation, this syste:: has bheen
persisting. Now, ‘he Ceniral Govern-
ment has authoriseq ihe State Gov-
ernments to implement this law. 1t is
a very funny ‘hing. The Central
Government 1s tak'ng the credit of
passing a law for abolishing the
bonded labour system In the Bill
there is np Financiar  Memorandum.
The Centra] Government will not take
any responsibility to irnlement thie
Act That is why, 1 conclude bv sav-
ing that this Bill is more for the pur-
pose of serving as a favourable pro-
paganda for the ruling party than for
the libgration of the bonded !lbou,g.

SHRI CHINTAMANI FANMYRAHI
(Bhubaneswar): Hovourgble, Depyty-

v

Speaker, Sir,; this & the most weltpme
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measure. The hon. Minister lor employer and Goveramen: had to
Labour has put betore us that this accept many of their demands. Since

system has been continuing for ages
together in a feudeal society like ours.
In the twenty point programme. one ¢f
the points that has bcen included is
about the transformation of a society
of a feudal order to a sociely {ree
from feudal exploitation. all kinds of
exploitations, througna democratic and
+ peaceful means. 1 must say that this
is one of the most remarkaile achieve-

ments for which we are striving for.

The Prime Minister has described the
bonded labour system as the most
barbarous system prevailing in this
v country. We have laken a right step
and this is in the right direction.

This is a kind of remanent of
medievel feudalism. The more we try
to organise the rural masses, the more
we bring them into 5 kind of mass
action for achieving this objective.
Then, we shall succeed,

In this connection I would iike to
bring to the notice of the h.,n. Minis
ter that the Indian Nationosl Congress
was seized of this maiter for a long
period. For the jast two years i.e.
from 1974, in order to organise  the
rural poor the landless, the artisans
iand the small farmers, the Indian
National Congress, tae Indian National
Trade Union Congress, jointly thoight

of organising the rural masses into
the Indian National Rurai Workers
Federation. For the last one year

this Indian National woarkers Federa-
tion with the blessing of the Indian
National Congress and the INTUC
have gone in a big way to .organise
the rural masses so-that by wiaatever
legislation we are bringing te amelio-
rate the condition of the rural pecple
they can organise tnernselves-and get
benefit - out of it. Whatever
measures were given to industrial
workers by way of various legislations
.during the last 26 years byv this Gov-
ernment, because the industrial labour
could organise themselves, thay cauld
wrest ‘rights from the employer and
also from the Goverument and the

independence we must have passed
hundreds of land reform measures but
the rural people could not ¢erive much
benefit from them bzcause they were
not organised. s somehorly  has
suggested this lacuna was there and
the workers were net heneiited. I hope
that the hon. Minister will take these
things into account, Mere abolition
of bonded labour by legisiatioa is not
going to really fre» all those people
who are still in beadaze. We had
abolished bondeq lanour system which
was called Gothi as early as in 1956
which was there in Koraput district
in Orissa. Mere abolition by legisla-
tion alone is not going to solve this
problem.

I want 10 offer a (2w suggestiions to
the hon. Minisier. W32 kncw that there
are many cases of thess labourers who
have taken loans fromn sahukars and
money lenders, thev have mortgaged
their lands, they are werking for them,
but they are not inciuded as bonded
labour. I am citing only one instance.
In the year 1943 sre tribal in Nava-
garh sub division > Puri district in
Orissa took Rs, 556 by way of loan
from one moneaey-lender and he had
2 1/2 acres of lJand. It is surprising
to note that this tribal gave his own
labour, his own oulleck, his own
plough, and yet cultivaling this 2 1/2
acres of land which he morigaged to
the money lender, and the crocp was
being taken away by the m ney iender.
This has been calculated tnat by way
of giving the crons to the money-
lender, he would have repaid mare
than Rs. 2500 to the moneylender and
still the debt continues. But, Sir, at
last he has been save¢ from this year's
crop. I would ask the Minister as lo
how to-include these kinds of pecple
because he is sufferer in koth ways.
In a sense he ic a bonded labourer and
in the other sente he is in debted to
the“moneylender and he is a calegory
belonging té both sides. -Therefore I
want to know as to how you are gding
to solve this proklem.
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Unless you try to coordinate the
activities of all the cominercisl panks
and rural banks, all the co.uperatine
and the credit institutions, you will
not be able to supply them the neces-
sary inputs, ciedit etc. Lven last
month, one fellow who was freed from
this indebtedness from moneylender
had again gone to another money-
lender. In Onzsa poor ant small
farmers, artisans need more than 100
crores of eredit every year. This has
to be met through credit institu-
tions. He must get sora loan fnr his
crops. Therefore, the Government
should immediately go in a big way
to identify the are1s where they ate
going to free thesa people and should
immediately set up credit .nshitutiors

g0 that they get the loans from them
immediately.

With regard 1y Vigilance Comm:ttee,
I would hke to sugxest that this 1s nct
gaing to work. Therefore, 1f you are
going to set up vigilance committees,
the Mimster of Lanou; of the Centrsl
Government or any representative of
the Central Govc nment should be
involved in all these implementatien
Committees wiucn would be set up
for implementing this. Unless the
Central Goverament gets itself involv-
ed directly, whatcver legislation we
may pass here, we will siniply pass the
back to the State Governments. I co
not think the Stale (jovernments wll
be able to impleri:at these programmes
alone seriously. So. I hcpe that you

will consider this suggestion of mine.

Over and above the Memher of Pailia-
ment or M.L.LA. of that area and the
elected Panchayat Samiti Chairmen
Members should also find a place in
the Committee and Committed non-
officials should Cheir thesec Com.
mittees.

*SHRI M. KATHAMUTHU (Nage-
paitinam): Mr. Deputy Bpeaker Sir,
on behalf of the Communist Party of
India t6 which I have the honour te
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belong ang sn my personal Lekalf s
the President of the All India Agricul-
tural Workers' Union, | whole.hearted-
ly extend my welcome to the Bonded
Labour System Abcution) Biil, 1976,
In the past on numberous occasions
movements were launched 'y the All
India Agricustural Workers' Union for
the abolition ~f this bLarbarous and
heinous system of tondea labour in
our country. This legislalicn abolish
mg the bondea labour system should
have been hrougat many years before,
It has come belatadly yet it is such
a welcome measure that everycne in
this house should heartily welcome
it. As one personally engaged acti-
vely for many years in the abolition
of bonded labour and other kinds of
feudal exploitation in the country-
side, 1 unreservedly welcome this Biil

In his intraductory speach, the hon
Minister of Lubour stated that the
bonded labourers were virtually slaves
for generations. The agricultural
labourrer whe took a petty lcan from
a landlord cnulq rect clear the loan
for years and years. He was made to
toil and sweat for exiremely low wuges
for decades. Fis entire family slogged
on with him. Yet that petiy loan coald
not be cleatad. They were bonded
labour for generations. They could
not go to any other tlace for their Lve-
lthood. They weie completely de-
humanised. :n this situaficn, they
could not have beer. atle to enjoy any
fundamental rights guaranteed o them
in our Constitution, They had neither
any fundamental rights nor any human
rights, The House will be surprised
to know ‘hat, in fhe Tanjore District
of Tamil Nad: from where 1 come, the
bonded laboirers used to be punished
by the landlord. they were whipped
and they were compelled to »p cow-
dung mixture. Thke Londed labourers
were not only slaves but also treated
worse than animais.

I 5 thorough survey ig made, it will
be revealed that the bondel labour

*The original speech was delivered in Tamil.
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system, is s.ill prevalent in all  the
States in ona forra or the other. This
Bill seeks to emancipate the slaves of
centuries and to make them treathe
the pure sir of freedom. Natarally
all of us whno hav.. devoted their lives
for the nodle cause cf frecing the
bonded agr:caitaral
generations welcome
measure heartily.

Inbcurers  for
this iegislative

Sir, though this is a good legislative
measure, vet I find that there are
certain deficiencies which will ampede
the effective implementation c¢f the
salutary provisions of the Bill. T w:ll
enumerate a few of such deficiencies.
You know, Sir, that moest of the 32
State Govermants »nd 9 Union Terri-
tories have declared that there is no
bonded labnur system in their regions.
1 feel that this is an indirect way of
not only denymz the existence eof
bonded labo.ur system but also 1efus-
ing to implement one important aspect
of the 20.point econowmic programme
acumbrated by the Prime Minister.
The Chief Minister of Tamil Nzdu has
declared inat there is no bonded
labour system in Tasmil Nadu  But,
Sir, in Tamil Nacu 1in Bibur and
many othar areas of the country, this
hated system of slavery is still preva-
lent. The hon. Minister of I.akour in
“his introductory speech referred to
the existeace of t.onded labcur sysiem
in the Nilgiris District. It locked as
though that this system existinrg orly
The fact is
that this svsiem is widely prevalent in
other areas also. For example, there
is one for:n of furced labcur system
known as Subaship in Tamil Nadu.
Similar other systems of forced labour
are prevalent in cther parts of the
country. Besides the 21 ferms ot
forced lahour enumerated in tke Bill
there are many more other systems of

y forced 1aboaur prevalen: throughcut the

lengih and I readth of the country. In
1969 the Tlayoperamal Comm:ttee hac
given a Jdetailad list of this kind of
forced labour srstems prevalern:it in the
country. The Commissions for Sche-
duled Castes ana Schedule! Trikes has

been pecsistently and confinuously
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mentioning in his anaual Reperts for
the past 21 years about d.fferent fcrms
of forced labour prevalent in ihe
country. I wv:ould appeal to the h:xn.
Minister of Labouyr that all such ferms
of forced labour prevalent in d:flerent
parts of the country should be incor-
porated in this Bill, If that is not done,
I am afra’d that an anomelcus situa-
tion will srise in tuture if any dispute
is taken t¢c a court of law. The court
will the well within its right to reject
certain complaints of bonded labour
cn the ground that the form of forced
labour mentioned in the complaint
does not find a place in the law.

Naturally the laudable objective and
the noble purpos> i the Biil will voe
defeated. In fact the legislative effort
of abolishiig the systemi of centuries
of bondage wiil ke nullified. That s
why I would Jike to reiterate that all
the forms cf forced labour gprevialent
in the country, ktesides the 31 forms
enumerated in the Bill, should be in-
corporated ir. the Bill.

Sir, as bas besn pointed out earlier.
mere legislation is r¢t going to eman-
cipate these slaves of geneciations, 1
regret o point o1t that there is =0
provision in this Bill for rehabilitating
the freed bonded labourers 1 hksave
to say that there must be a statutory
provision for rchabiiitating these peo-
ple freed Irom their perpetual toncage.
The hon. Minister of Lal.nur has stzted
in the other Foause that directives
would be issued to the State Govern-
ments and that they wouia include
programmes of rehabilitation in the
State Plans and that financial provis
sions would be made for these pro-
grammes in the State Plans., I am
afraid that this is net going to help
these people in their -rehabilitation. 1
have to emphasise the need for the
Central Gevernment taking a cdirect
responsibilify for their rchabilitation
programm=23. There must be syecific
provision fc¢r this puwpose in the
Bill.

In this connection, T have to refer
to the fazt that the suggestion for
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giving congunption loans to apricual.
tural workers and the weaker sections
of our societv Ly the Regt)ail Rural
Banks was nst accepted by the Govern-
ment and it is really a matter of regret
that such a speciic  prov.sion ulso
does not And u ploce m the Reg onal
Rural Banss Bill. If thig situation
obtaing at the (entre, we can  well
imagine “ow the State Governments
are going to imp'cment the rehabilita-
tion programmes for the upliftment of
these opp-esse@ pecple 1 request the
hon. Mimsiar of Latour to accert the
amendment thst I have propesed n
this regard

Sir, 1t is proposed in the Bill that
Vigilance Committees would be set up
at the District level and @at the Sub-
Divisional level. When the State
Governments have already declared
that there 1s no bonded labour system
in their regioas, I wonder how they
are going to implement this Bill. Sur,
you know how the Land Reforms
Acts are now being implemented by
the State Governments. 1 do not want
that this Bill also should receive a
similar fate in the hands of the State
Governments, Sir, the system of
bonded labour has inexorable links
with the land-lords who have great
influence with the State Governments
and who will have the ultimate say
in such matters, I am afraid that the
Vigiance Committees at the District
Jevel and at the Sub-Divisional level
will not be of much avail. A Vigilance
Committee should be set up at the
Central level. Then only the Cetnral
Government will have a direct say
in the matter. Vigilance Committees
should also be set up at the State
level. Sir, I have proposed some
amendments in this regard. I request
the hon, Labour Minister to accept
them so that the Bill will have whole-
some effect in abolishing the bonded
labour system, The laudable objec-
tives of the Bill should not be allowed
to be defeated by these deficiencies
which I have mentioned. I appeal to
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the hon. Minister of Labour to accept
the amendttents that I have proposed
in this,regard.

With these words, I conclude my
speech.

SHRI DHARN'DHAR DAS (Man-
gladai): Mr. Deputy Speaker, Sir,
I congratulate the Minister for having
brought this Bill. I should say this is
a death warrant for the Indian kulaks
who bave the ruining the rural eco-
nomy of India for the last so many
years, They had put a break to the
advancement of the whole Indian
national economy and because of this
we are finding today appalling poverty
everywhere,

These kulaks have been the main-
stay of right reactionary forces and
the fascist forces particularly the
communal forces like RSS and Anand
Marga who have been exploiting
people’s religious prejudices. They
are having their nest in the rural
areas taking advantage of the igno-
rance of peasants and the slavery
which we are now calling bonded
labour, To end the system of sla-
very which survives in different forms,
such as serfdom and debt-slavery;
now are have igken up as bonded
labour, we have now to see how deep-
ly it is embeded jn the feudal pattern
of the agrarian economy in the coun-
try. Sir, this matter was taken up
long ago. Forty years ago it was
discussed exhaustively by Pandit
Jawahar Lad Nehru, He said: “The
agrarian economy has already collaps.
ed and a new organisation of society
is already ineivtable.” He said these
words in the year 1933, So, it is not
a propaganda stunt now, It was felt
so many years ago thaut the feudalv
system must be changed and this must
be changed in the direction of
socialism. Even a non-political man
like Professor Radhakamal Mukerjee
had said in 1983 in a book named
“Problems of InMa” about the agra-
rian economy as having collapsed and
suggested that ‘unless the Indian vil-
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lage 13 converted from a collection of
small isolated individual holdings into
a mngle co-operative farm and agri.
cultute 15 treated as a collective
service, there 18 no possibihity of im-
provement of Indian agriculture and
salvation of Indian peasants

MR. DEPUTY-SPEAKER Mr Das,
five minutes of your fime are over
In the next five mmutes, come to the
Bilt

SHRI DHARNIDHAR DAS I am
suggesting there 1s no possibihity of
the improvement of Indian peasants
under the existing land -ystem

MR DEPUTY-SPEAKER Please
listen I said five minutes of the ten
mmutes are over So please come t0
the Bill m the next five minutes

SHRI DHARNIDHAR DAS T am
Just speaking on the object of the Bill
which 1s to abolish the bonded labour
system But who are the bonded
labourers? The landless agricultural
labourers are mostly the bonded lab-
ourers The census of asricultural
labour 1 1934 1n UP had disclosed
that they had an earning of 3 annas
per day According to the 25th round
of National Sample Survey, they are
now earning 68P per day Thie 1s
the earning per day of agricultural
labour In West Bengal for 1972-73,
some figure was given that they are
earnmg 26 P per day

There 15 an element of economic
compulsion . this bonded  labour
system

MR DEPUTY-SPEAKER Bonded
labour gets this payment?

SHRI DHARNIDHAR DAS  They
get into bonded labour because  as
Radhakamal Mukherjce has saud,
‘The landlord or rich cultivators con-
trive thewr servants to get into debt
this obtaxning a bold over them which
extend 1o their posterity’ They are
not paid anything afterwards This gys-
tem 1s rooted in the agrarian economy
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based on private land ownership and
unless we change the agrarian economy
along socialist line, 1t cannot be eradi~
cated

There 1s provision in the Bil] for
rehabilitation of bonded labour But
how can they be rehabilitatedq n a
feudal economy” This 2conomy is
throwing up landless every day
Every day the number of the landless
1s ncreasing  Their per captta n-
come 1s falling Therefore, this calls
for a revo utionary change in  the
agrarian economy That was the de-
mand of the Indian National Congress
when 1t passed the resolution in 1959
on co-operative farming By leaving
the bonded laboureis to themselves in.
dividually to eke out a hving  this
bondage or poverty cannot be remov-
ed

Another very importani noat 1o be
discussed that 1s provided in the Bill
1s about the Vigilance Commuttee fhe
main thing 1s implementation We
have passed so0 many progressive
pieces of legislation, but they have re-
mained unimplemented Therefore,
after 28 years of independence, this
emergency has come and in the wake
of 1t also the twenty-peint economic
programme Abolition of bonded
labour 1s one of the item of this pro-
gramme It 1s not the bureaucracy
that will be competent to 1mplement
or that will sincerely work fo1 the im-
plementathon of this twentv-poiat
programme Even the President has
i his Address expiessed doubts about
1t and said that the buireaucracy alone
cannot implement this twenty-point
programme Therefore there <honld
be mass involvement of the agrienl-
tural workers and the general
mass of the people the exploited peo-
ple to fight against the vested 1n-
terests This 1s very immporteat In-
stead of Vigilance Committees, there
should be Commiitees for Implemen-
tation with non-official mass organis-
ations involved in that
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MR. DEPUTY-SPEAKER: Shri
Onkarlal Berwa.

SHRI DHARNIDHAR DAS: Thank

you. I could not finish because of
lack of time.

o, gt gy (F) o F
BT Fad 7% o7 gaq ¥ awdT w3aT g o
afwr adla N araag § e faw awg
g7 w1 Feel qadr w1 9% ag wei At
@ T o AT g ¥ T AT § )
25-26 WHT 9g I8 TH] AT &Y WIS
A ALK 10 qO7 AT 4T47 | Far fw
T A% T 537 & T Afua afast
& FqT &y geld Ay § W IAFT
FI1 A% F7aar A § ) AIGe2 FTE2H
M FLIFE g #Y Food ¥ gaw
e gAY § fw gx wg g U
# W WET GG ¥ 99 Gaq7 WY 96
W I wogdy Fearg e § A
ag X1 fewr aeg & aw guil ? oY 9
& TFTT X g dat sy faer v fay
2 fuglt ¥tx 14 g &6 @AY AT
aY o< ag g7 o # frm a3g & T
T W L A T wW a9 AEn
ad W& gfqs ATAT Y AHT | qTA
difag ared = wrs @ far, 1
|16 Y Avaar, €Al § AT gy gear
Zd, $i5 ¥ Afsa wrad @ IqAY 67
¥ T wrT X T 447 qrgA @ 7 At A
6 wrEd} &3 1Y & Foad ure dw gt
¥ WP 94 wrolt @  faad wrw
wNF Ay & 1 7€ N fas ARG w7
1w F@ § 1 39 afgr a9gdl & fag
w9y WA A qraar @At & f5 et
REdT ¥ ag 97 715 9t IE AogQ A
vy ? foe addy £% g2 ? WG A
7 1 Q147 AT QY 6 aror @ ¥
Tyt &1 1 "q17 & .fAT WTA R q39 7
wgr W @ra far &1 gzdt wr v &
T 9 W1 gAr wnady =g agr g ?
3% & fao 17 a1 4% waf dar ? ar fw
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ar | WY & forg S § o gar agt
& fadpm ? o oy v P oy e
FQ | 757 §a7 gy @ & Y 9% Fog
g1 Fgt & foRer 7 95 24T wAwTH,
ol FffATT ® T ATAT qdAT gt
9q %Y dav aewta fedmer | gehfag
LEL RS AL LR R act &
FH T TG AT HY I4 Xy ?
sng & agwrdr afafaat arard &1 wr
I F IR WATAT T GHT §1 WA
wer1Qr wfafagi st Wt ¥ fear,
fearferar &1 @Y & 1| 7 ¥ dart 7Y §
MNTFE W TN Y 1 " o fqaay o
g =i wgt & foRrm? oo & grwe
<ar § fw afafet a1 9o efafat
wfsa o forg & v waew wqgfa
wifg Wi wawrfa & @F | w@ WA
¥ qrt 37 17 A7 w7 g ! dfwa
A% NETR TR FHANE ) ITW™
anfa & OF 7 § | wifw a3 a g7
T X oY T sqaT AT oy £ 0 qE
R T A7 AT FTeE Wi AR TN
FTAE; T H are A dw A AT
W &1 XU g §fe QAT afefaai ®
Ia% o qi¥ Fr g arfg W s
ata w swrear QA wiig i SAWY
a=rer da7 faa 5% 1

oy} gaq foar & fs v o
# WAT ST FAT W AT WA
£ awar § Ao srsiaw fdt ¥y e
1 far & 7wy A gugT Qe & fag
fam aur fear gom § @fe 9ew
ST FUT W1 AAF CFEY OF Y o Y€
gar Y 7k 7 IH AT 7 09 G
it 8wt g1 T § A g T A T
T A8 fuclY & | g% HATAT 19 WYY
#HFT 1 O TOAT aft @y 7 WA
A § 1 feT s T ST § Qi WY
¥ vt frft Sy de wiw Hwear & ?
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G 19 A g Trw w4, Juw Awgd
yar £¥ "area gAY 7 Gfwz wAgr
#1 Xz 399 o7 7-8 EqT AT AT
WY T awTET Hegd &7 16 WY faw
faay &, F A WA & IJrOAA o FIH
o7 aF¥ § | gafag Faas o Tra
doyaT A &Y, Mg FAEY g1 gOId ATAT
&FIT T ag 45 Faq AT wTaE
ATT GG | /Y QAT gy w1 5|y
gy T e 7 5 a@ Q7
& W92 qT qFT W1d |

ot smere fr (wgadt) o o,
oS %7 ag Fada® @y 1w a5 & fqamreg
urar &, & af st fw & foq wsai
# gw ¥ wfa wod’ To7AT s % |
# o % fu oo & arde 7% ? /0
a9 ¥ ar gardr qaTA AWy ot € ¥
# s & forg gFrC §, o agA &Y
safaeier § aiT fom &1 gowa aga
TEAATGET §—TT AA 97 IqA
s (5 fear & af @ agar o &€
FT9 gA W17 qF A 7 G, WA
fadTs & 7 IW 4T FG A G
%1 g w w17 ey sy fud),
Ffier gard fasrewt WX feramt & wa
¥ mg 9 F 4% o #77 .5) anefas sy
R mganraam gy a¥
fg &t & 1+ ¥ 7 FAAT 9T WA FT
£ATT Tlo WIATHT KV aXF o SqAT
wrzaT§, w% w1 T3 fae af w7 Aw
&1 dfae 77 T 4T, I§ ANG AR
qg wHr s7a7 #v 41 fF g7 afura @
FWET AT AT FT FATH AL g A AaT,
oY Wi WA JIAG FT W FATR
< ag WA W ) Fow 4 A afy
7 &\fra 1Y 39 &1 Fead. it Y,
mw ag &1 & 9@ 2w #) srafas
ey 0 faad wr g § ) 9y %@t wr
TS § 5 70T 75T B WNET FL 0L
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17 @y ¥ afx 4 99 gt &1 oy
FLT AT FT g, a6 T7 g7 Afew
T oMWW At G @y 81
o197 qF IFAT WY A g | fov oY
¥ qp3y a1l #1991 FEr—gn Al
¥ T 35 Q&) afeqfeqt f —a%
FETT 9TER) ®Y I3T T 993 § 1T 39
qred) F AW AT T | FAFAIE AT qOA
w1 &t famg 994 & fom §Y aqea
diwal g—az FrAN goafe s@
A AT § 1 WY I g wATHATT Y
T FQ &, 2w & favrw #T a9 FQ
2| 9T B qATT FAR AN F) arq wQ
& A I A B ATE AT WO AAT
erdr el AT gl ofwafedi &
FATA FA1 I 1 g gl ¥ ag fadaw
arew ¥ gx wafoie fadaw 8, &
1T FTT A Fawar € ¥ 9f7 e
w41 § |

9e-g ¥ ANEAT FT AWAA Fq
Iq w1 @2 ] ¥Y Ary A A @, w
A FIF wrary YL, Afww 99 &
stragTies wisaren #F v W oW
®1 EATT AT EE | EH AT I WY FIT
grr s 37 Anii w1 saafrale £
g | ¥ 5 f 7 94T ¥ uAM §55
& gy § wud faard sqeq w1 @
g1, 89 U WHAT ¥4 A7 ¥ 999 w2
wr ot fr afg 90 Y F sy s gm ofm
|ATAIA A F7F &, IT BT WA GY qT
T§ Y Fr Aaa G A § AN 7 i 1
u#F =aragifeF &7 g 0 A FT g3,
/1 FAA & ot ¥ TT G i
¥ sMar § f g7 9T Frore wEy
W X WY o7 fAEw qE @i ¥
Ty T1q #T =1 W@ R g7 ¥ o
FE wemra T &Y, IT ) s Wi DY
FH1A & vag wae fad, Awiwt ¥
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[t v o]
qaiva s fae st ATar &1 afaart
fox 1

arg & Fafosm w3 & @ 7
afafifa waw @ wifeg, o &
DF ¥ FraT ) oara T
afer wa & wgt 45T & WA
atq <@ aEd WEw a®@ ¥ I N
FREArAT T FATHA & AIAT |

d¥q M AFY W GgT AT qré
st w7 ww & | PR qrio 87 Y
= R N NI g & e
g ¥ $4 5Ad A 1, ST 4T AW
AT 5N gEed e E:f, garRRIT I
g &, o g7 it #Y em-anew ¥ fag
fmr foeh smm & ww 2 darfs
e R tab ek s AR
< Z9 aTa1 3 SATA <@ WA & 4
fagaF A% g | ex & fam & Al
q{IET ®Y g g AWE HiT 9
#T qAGT FATE |

SHRI K. MAYATHEVAR (Dmdi-
gul): Sir, I welcome the Bill on be-
half of the Anna DMK of Tamilnadu.
While the minister was speaking, he
sald that there was absolutely no
bonded labour system prevalent 1n
Tamilnadu. This is one side of the
information given by the Tamilnadu
Government led by the DMK. On the
otherside, 1 am happy the minister
could provide certain information that
the bonded labour system ‘vas pre-
valent in certain places in Cuddalore,
Nilgiri district and some other dis-
tricts. I would like to say thal bond-
ed labour is cent per cent prevalent
throughout Thanjavur district and
also in some places in Madurai,
Ramnad, Tirunelveli, Tiruchi and
Chingleput districts. Therefore, I re-
quest the Government of India to ap-
point a commission once again to en-
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quirve into the prevalence of this sys-
tem in Tamitnadu. I charge the Tamil.
nadu Government with absolutely
misleading the Central Governmeng by
not giving the correct data about the
prevalence of the bonded labour there,
The Father of the Nationm, Mahatma
Gandhi, worked hard for the abolition
of this system not only in 1ndia but
in South Africa also. In the 20 point
programme, this is- one of the im-
portant; points for implementation -as
propounded by the Prime Minister
and supported by my party.

What are the reasons for the pe-
valence of this system? We have been
pleading many time before this House
and outside that the Government of
India should introduce and enact and
All India Agricultural Rural Indebted-
ness Reliet Act, Only then we can give
relief to the rural people, especially
the scheduled casies and scheduled
tribeg and other backward communi.
ties throughout India. Unless rural in-
debtedness is removed, this evil sys-
tem cannot be eradicated from the
country. Therefore, <the minister
should introduce a Bil} abolishing
rurai indebtedness throughout India.

Although I am a practising lawyer
of the Madras High Court I come from
a rural peasant family. Prices of cer-
tain essential commodities have come -
down in Tamilnadu The wprices of
paddy and grains preduced by the
farmers have come down but not the

prices of agricultural inputs. For
example, prices of urea and other
things are not coming down., There-
fore, you must prolect thc poor
peasants.

15 hrs.

Regarding casteism, it is in the worst
form in India and particularly in
Tamil Nadu.

Over and above the provisions laid
down under articles 18 and 17, we
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must make policies at all India level
to avoid poverty and backwardness.

SHRI 8. M. SIDDAYYA (Chamaraja-
nagar): I  heartily welcome this
measure which was long over-due.
This problem of bonded labour has
been discussed several times during
the last 20 years while discussing the
report of the Commissioner of Sche-
duled Castes and Scheduled Tribes.
But what was the reaction of the Cen-
tral Government then? They said that
this problem was to be tackled by the
State Governments. We know that
State Governmenis have also passed
legislations on this subject. Gujarat
abolished this system in 1948; Maha-
rashtra has got the General Labour
Laws by which this practice is pro-
hibited; Rajasthan has got Sagn
System Abolition Act 1961; Lagksha-
dweep had got Revenue & Tehaney
Regulation Act, 1965; Kerala has got
Bonded Labour System Act, 1972 and
Orissa abolished this system in 1956.
Therefore, 1t 1s not due to want of a
legislation that this system was con-
tinuing. This point 1 want to make
clear. When we suggested that this
matter had {o Le taken up by the
Centre by enacting a Central Law, the
Government turned a deaf ear towards
it. Fortunately, the emergency has
come' and our Prime Minister has
taken it very seriously.

There are certain lacunae in the
Bill which are to be removed. Per-
haps, the Central Government feel that
by passing a legislation the problem is
solved. The problem will not be solv-
ed if you leave it to the States to
implement it. Therefore, the Central
Government should take the responsi-
bility of implementing this Act, Unless
the people who are viclims of the
system are taken care of properly, the
system will persist.

Nothing is said about the rehabili-
tation of the bonded labour. There is
one article 35 which says that this is
a matter which requires to be taken
up by the Centre. What is the finan.
cial provision made for the rehabilita~
tion? Nothing, at all. The Minister
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says that the present plan scheme can
be made use of for rehabilitation. I
think, this is not sufficient. I suggest,
the Government of India should in-
volve itself by appointing at least a
review committee.

Secondly, there are some systems
which have been mentioned by the
Commissioner in his report but they
are not included in the list of Bonded
Labour System. Therefore, I suggest
that these systems should be incorpor-
ated in this Bill also. Unless the
econdmic position of bonded labour is
improved, I think there is no solution.
Therefore, I want the Government to
make special provisions to improve the
economic conditions of these people,
particularly the bonded labour who
mostly come from the scheduled castes,
scheduled tribes and other backward
classes.

SHRI GIRIDHAR GOMANGO
(Koraput):1 welcome this bill because
the system is mainly prevalent in the
tribal communities; and the system is
still prevalent m different parts of
the country. The Minister had once
replied that it is in the Fifth Schedule
and not in the Sixth Schedule, I think
that in the eastern States, viz. Assam
and Nagaland also, this system is pre-
valent; but due to lack of survey by
Government, the fact is yet to come
to its notice. I want to give some
suggestions. No doubt the Labour
Minister drafts the bill; but it con-
cerns different Ministries. The Minis-~
iry of Home Affairs is mainly res-
ponsible for the tribes; and the Finance
Ministry is responsible for the alloca-
tion of resources for developmental
work; and the Labour Ministry 1s con-
cerned only with minimum wages. It
1s not a question only of minimum
wages; it is also one of exploitation of
tribals as human beings. The areca
can develop if it is given help; but in
the tribal areas, the human beings are
cxploited, rather than Nature, because
the tribals are innocent, When the
survey is conducted, the tribals are
unable to express their viewpoint,
because they have different languages.
it is also due to fear sometimes that
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thev cannot indicate that they were
serving as bonded labour under either
the landlord or the money-lender We
can rehahiate them and develop their
areas if we make some provisions in
the Plan budget or if we take some
serious action against exploiters But
1t 15 not possible to do this unless there
1s a special rule te catch these exploi-
ters and pumish them There 1s a dif
ferent kind ot a provision here, but
there should be a separate legislation
to catch hod of the exploiter in any
form Then only can the problem be
solvel This s a human problem But
it 18 related to the economic problem
Who will tackle the social problem?
The tribes are in the interior of the
State and the officers are in the capi-
tal and the investigating officer goes
to the tribal areas and brings In a
report But there 1s no common pro
wision The )ob Is done in a different
manner 1n difterent departments We
can constitute a committee, and the
committee can look into the matter in
detail But about the action taken
after the committee’s report 1s avail
able I am very doubtful Government
of India have set up commissions like
the Scheduled Castes and Tribes Com
mission, and difterent States have
passed difterent Acts But till to day
the systém 1s still prevalent in different
parts of the country

Lastly I would request the Labour
Minister to see that in regard to the
part of the work relating to hus Minis
try, he should take serious action
Other parts of the work relating to the
Minstries of Home Affairs and Finance
should be tackled by these Ministries

I conclude my submission by sajing
that I welcome thus because the age
old gystem of bonded labour is sought
to be abolished It was prevalent and
1t is still prevalent It 1s belhg abol
ished by this Act but we should see
t0 1t that 1t 1s abolished in practice

st em wigeae (fE)
Jqrenqw wgrew, & = faw W awiw
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Y gy At WP Wy gwAw AU
wrgaT g | w onar § fr afi o
& EATIT AW FET FOW, TH T WY
TigT X O™ W, SEW A & AW
frarfadt Y oW a@T a1 aw ¥
ag ST FAR AW F A1 § 1 W1 A
FE-4E VAT-IRITHY, wAEd SR
wHAT A ¥ W4T &7 §9Ar faar o
gtrom sfenfaat o1 ox o9 & ag
T@T T | § W @d ¥ FIR FQ g,
TR WRE AT FT I S o
T F=y wafway Y I & ¢ 4 yar

o ot A

HoT HAW & AFT AT+ Foy ¥ 4@
@ & i ¥ gfom wifcard @
BT | AT AR UF WIS T R}
fHoavdr ) w@H@ L Gfs T
Nmerafrn y wig gfom
oy snfeand 931 g9 AEY wAT Ry
2 offT @ore 9 AT & O Sy Wi
¥ formrer fear o @1 swfa & A
Y 1y Wi W o fAg e &

%q fadas W gz SrawE fear @y
2 fr T AITTAT R AW FAF
arz I W &1 w5 & afaw adt fear
e 1 &R S fAg i ¥ Wi
sraeat g ¥ T &1 W I wHEW
forer ¥t a7 &) @Y & Frg oy @
firsrefY, TR T AT FIAT WAGE § )
o SEET AIHT Fy Ay gniy s ey
AT FTE T AT | BT S AR
& fau dxfem Jeene & sgavar af
#Y ol &Y I s wTm ¥ fag
% 97 & AT 98 | Fefag ug
waww § B g6 @@ & fag onfe
T, &9 oI T ST I T wrew
Y 91 | ¢ waAY wrnfaer wow &
foe wraws gfearg 3 wfige, ofs
& wrt wAE WA §q 9T IR IR
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g R_W § WG T W
oot wnfiramed 50,100 TR Hrag wod
8,10 ¥t & wWEY w WPE ¥ @
™ A E o s fol ool
AT & W AR o= gy awar g
WX ag WY 4 Wy, At a7 A
Tuw Ay §, witfs 9% s g
fr 3o F qx, gat wEw W wpee
AU qg A LA | afE FEHT av
iR ®Y W gV A AT WY AEA
w4 3 @ o frd qEy et A
el il

o & ¥ odtar w1 oF gew
¥ I AT | IaA g R AT A
o ¥ g ageE ¥ 400w
T 47 | ¥E WPHR ¥ qvE 12 T
W FQAT @ W Iaw A I oawr
aT 16 TN w1 foay | g T @
FC 28 AWM Q T, HfFT A W gW TR
1600 ¥qF WYT 50 W7 AeAT SHMET

g

wr & & o §, ¥R s
T T Y ¥ 1 gwmen &
gy ¥ Y $T qAEy Wy Y, I
ot 7 feafr 40

W faw w) wrifaa s & gfem
w1 wgrEaT w00, wWEr S g
firay a7 fafada w39 3 whwet s
wfage & Wwoir T T 0
W a® Wit S e O §; @ gfow
site wfenfedt & wed o @ ¥
% wrag wEm fin o wafedt w1 drcda
ot amafefore N W A
wfwz qr Wt » Jeer §wd
T WY ) Al X W W Wt
g ¥ v g W

o wifeit & aw gfew w1 ol
Wit gy 1 wre 9§ wfew el &
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STREY I FvaAT T Y g7 i A
& IR T 9 fareres wwiandy v
1 siferpre 1T sfgw 1 7 ot 3@T Ty
§ fr o flt e & w8
fret agwx 1w & qrw el
W O} @ A wEgwT g s
T FER | G § &y ag rdy wredt
T §, & vewT dar g |IEHTT
W H wrar ¥ gl a<g a3-a® oy
A AR < AT o 9z 44
#, ¥fea 39 sl a wY goo Rt 3
°7 & ot §, wafe ag gwangl & Awq
T FATaT &)

g 9 S ¥ A & fr oo
w1 FY @ FIX & frg wet aw s
FIT Few At IEET T & Afew
W AME T+ AW | WATHER
mtﬁﬁmwr%w‘tmw &,
T W 41 e wE Y °F, o wewrdy Awi
*1 WG 3TT ¥ A Fvren g
il fiF 06 Aug A A AR qwe
¥ fog it s faer ard ok 9E wedlf
¥ quA-forar® 7 sravw Y omg, iy sy
wHT ERT

ot werfie weor e arge) ;-
R W, 95 X ew da foww
® guTE ¥ ¥ fag o frdaw dwr
T &, 7 Tga wowdra § e e fa
# siely W A ATy WY wrEg |
AT AT QAT 72 ghoory s wfe-
afedl i wil F i it §1 @ At
% agm ¥ A wew W faee
swe w3 O § 1 gfor et wfoanht
T § o Wy wr AR & Ao
W v A Tr o Yy e ey
&, e Qur dfveer aff ¥ wifge W)
RN el & o oflor e vy v
i egwad ki gy
g wer wvY o wet ey 0
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wifor % 28 o7 ) axg  Shar
¥ vy v ¢ 1 gW SN SE AT WY
g A § fag @2 § #f av o=
ey M agEr A Env e ATt §
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THE MINISTER OF LABOUR (SHRI

RAGHUNATHA REDDY): Mr. Deputy-
Speaker, Sir, I am extremely thankful
to all the hon, Members who have
participated in the debate on the vari-
ous provisions of this Bill. They have
made some very valuable points in
relation to vigilance committees and,
mainly, to the rehabilitation problem
of the bonded labour who by virtue
of thig Bill will be liberated from the
bondage. These are some of the issues
which have been raised by the hon.
Members from all sides and it will be
my endeavour to deal with these
questions and the various points that
have been made out by them.

With respect to the rehabilitation
problem, it is not that the Central
Government is feeling either shy or
wants to be silent about it. The fact
remains that this is a problem that
has to be dealt with by the State Gov-
ernments by their active participation.

MR, DEPUTY SPEAKER: He may
continue the next day. We now take
up the Private Members Business.

MR. DEPUTY SPEAKER: BTl to be
introduced.

Shri Yamuna Prasad Mandal....not
here,

Bill for withdrawal. Shri Nawal
Kishore Sharma. .. .not here,



